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GOVf,RNMENT OF JAMMU AND KASHMIR
FINANCE DEPARTMENT

CIVIL SECRETARIAT, J&K

S.O. J?: The Excise Policy 2026-27 enunciated as hereunder will come into force on
0l .04.2026 and will continue to remain in force till 3l sr March, 2027. However, the
Govemment may revise the same at any point of time during the course of the year.

POLICY OBJECTIVES.
l.l To bring about greater social consciousness and awar€ness about the harmful

effects ofconsumption ofalcoholic beverages and drug abuse;

l2 To encourage transition from high to low alcoholic content beverages;

l3 To rationalize the number oftaxeVduties and other levies to optimize revenues

for common good;

'1.4 To check bootlegging/smuggling of liquor and narcotic drugs in the Union
Tenitory of Jammu and Kashmir fiom neighboring Statesfunion Territories;

1.5 To provide choice of liquor brands and places for consumption to its

consumers and a level playing field to all the stakeholders;

1.6 To rationalize the production and sale ofJK Special Whisky and JK Country

Liquor to curb illicit distillation;

1.7 Tapping of full potenlial of existing liquor Industry to promote ancillary

industries and raising new avenues of employment; and

1.8 Complete digitalization in liquor manufacturing, distribution and sale from

production till retail consumption.

2.1 Following Licenses shall be issued strictly in accordance with the provisions of J&K

Excise Act, 1958 and the rules framed thereunder:

Type Form Nalure

Type A JKEL-I Wholesale vend of foreign liquor, imported Liquor and Wine for

I

\

M
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NOTIFICATION
(Under J&K Excise Act. Svt. 1958)

Jammu, the I 0* of February, 2026

2. TYPES OF LICENSES AND TSSUANCE THEREOF.

sale to the Retail only.
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JKEL-IA Wholesale vend of IMFL to the manufacturer outside the [JT for
sale to JKEL- I .

JKEL.I B rade (Wholesale BIO/lmported foreign liquor) for sale to JKEL-

JKEL.IW rade (Wholesale Wine-lndian/ BIO) for sale to JKEL- I .

Type B J K EL.3 I vend of foreign liquor in hotel.

JKEL.3A with hotel with Banquel.

JKEL.4 etail vend of foreign liquor in a bar attached to a restaurant or
inema or theatre or Dak Bungalow.

JKEL.4C in a Banquet Hall
etail vend ofBeer and RTD in JKTDC/Tourism Establishments/

Development Authorities/Airportsounsm

JKEI--7 icense for the retail vend of foreign liquor in a Club
JKEL.TA icense for the retail vend of beer (botlled, tinned, draught beer

in bar)

JKEL.TB rcers Mess.

JKEL.TD r Bar with M icrobrewerv.

Type C JKEL-z il vend offoreign liquor to the public only.

D JKE_t--5 etail vend of foreign liquor in Military Canteen including Unit
un Military Canteen or those run Regimentally by the PMF.

Wholesale of foreign liquor in PMF and Master Canteen for
MF/Police).

SD Bond.w-2
JKEt_- l2 lesale denatured spirit, wholesale and/or retail/possession

d use of denatured spirit
peE

ssession and use of Absolute Alcohol/rectified

iriUDN/SDS/MS/Plain Spirit or any other spirit or alcohol for
industrial use.

JKEL-I3

JKEL- I4

JKEL- I 5 Export. import. transportation, sale or possession of Molasses

Bottling PlanlsPEF JKEL.6
ling License on leased out production line of JKEL-6/D2

licenses.

JKEL.6A

Distilleries.D-2
BreweriesB-l

rnery.w-l

In addition to these, the Departrnent shall continue to issue permissions to serve

liquor on social occasions at private places, banquet halls, party halls and

restaurants etc. on payment of fee prescribed in Para 15.6.

Permissible quantity of possession/use of AlcohoUspirit in respect of JKEL- I 2,

JKEL-I3 and JKEL-I4 shall be decided by the Excise Commissioner on case-
2

to-case basis.

otes:

1.

ul

Possession and use of Absolute Alcohol/rectified

N/SDS/IvlS/Plain Spirit or any other spirit or alcohol for

Institutions/Organizations.

eJ
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JKEL.5A



3. Introduction of extended hours for serving liquor in the Hotel Premises/Socia

Occasions on payment ofpermission fee ofRs. 3,000/- per hour for each occasion.

2.2 TYPE A and TYPE B LICENSES -

2.2.1 A non-refundable processing fee of Rupees One Lakh for processing requests

for grant of Type A and B licenses and one-time upfiont fee of Rs 10.00

Lakh for issuance ofnew JKEL-I license over and above annual License Fee

shall be charged.

2.2.2 A licensee holding JKEL-lA license shall be allowed to import liquor from

the manufacturer outside the UT within India with which it has a valid
agreement to produce or bonle liquor on its behalf after paying a fee of Rs.

5.00 lakh for every change/addition ofeach source for sale to JKEL-I.

Further, a licensee holding JKEL-lB license shall be allowed to import

liquor fiom any importer/distributor/logistic paffier with which it has a valid

agreement to provide (Wholesale BIO/Imported Foreign Liquor) brands only

after paying a fee of Rs. I ,00,000/- for every change/addition of each source

for sale to JKEL-1.

However, a licensee holding JKEL-IW license shall be allowed to

import liquor from any manufacturer/importer /distributor/logistic partner

with which it has a valid agreement to provide (Wholesale Wine-lndian/BIO)

brands only after paying a fee of Rs. I ,00,000/- for every change/addition of
each source for sale to JKEL-1.

2.2.3 To have introduction ofmore BIO Brands, JKEL-l licensee shall be allowed

to import upto 10,000 cases of a BIO Beer brand and upto I 00 cases of BIO

Whisky/Rum/Brandy/Wine/Vodka/Gin subject to payment of duties/fee as

applicable to JKEL-lA license with additional payment of Rs. l0'0001.

However, one Company shall be allowed to trade through only one JKEL-l

licensee.

2.2.4. The Excise Commissioner shall grant new licenses for retail sale of liquor on

premises viz. Type B as per the provisions of The Jammu & Kashmir Excise

Act, Svt. 1958, The Jammu & Kashmir Liquor License and Sale Rules' 1984

and as per the provisions of the J&K Excise Policy 2026-27, at the locations

as he/she may deem fit (areas under Tourist Development Authorities,

Tourisl Destinations or areas with tourist potential) keeping in view the

revenue potential, on account oftourism activity or in general to provide a

legitimate place to the consumers to curb the illegitimate consumption of

liquor at unauthorized premises /places in the area and also in the

unserved/underserved areas.
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i. The area should be surrounded by a walUstrong immovable fencing of
a minimum height of06 feet, so as to avoid any eventuality and not to
be visible to surroundings.

lL lf the premises is visible from other nearby high places, whether within
the same building or in the surroundings, additional measures shall be

taken to prevent visibility from such places.

l|t. The licensee shall ensure that the persons in the premises do not
indulge in any activity such as throwing articles outside causing

inconvenience to the ousiders/passersby.

Further, if there is any water pool in the vicinity of the premises of
Type B license, the licensee shall have to ensure all protective

measures i.e. placing of life saving equipments, pool barriers, fencing,

deployment of dedicated staff, guards near the water pool. Also,

licensee has to submit afffidavit thar he/she shall be fully responsible in

the event ofany untoward incident.

2.2.6 On request, the existing licensee having License of Beer Bar with

Microbrewery (JKEL-7D), can also apply for JKEL-4 License which shall be

given within same premises on remittance of applicable license fee, upfront

fee and other fee/duties. The feature has been continued to lessen the burden

of licensee in arranging for same documents for getting Bar License (JKEL-

4) within same premises having fulfilled all the requisite documentation for
grant of JKEL-7D License.

To encourage transition from high to low alcohol content beverages, the

department shall issue License for retail vend of Beer and RTD in

JKTDC/Tourism Establishmens/Tourism Development AuthoritieyAirports

at the locations permitted by the Excise Commissioner after seeking NoC from

the concemed District Magistrate/concemed department/authority.

2.2-B To ensure regulation of Liquor consumption on social occasions in

commercial establishments viz. Banquet Halls, Hotels' Restaurants, Clubs

etc., without prior permission in terms of Para I 5.6' a penalty of Rs 30,000/-
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2.2.5 The Excise Department shall also allow Type B licensees to serve liquor at
their Rooftopflerrace/Balcony at locations wilhin JMC and SMC subject to
payment of additional 50% of annual License fee subject to the following
condition:

2.2.7 Transition from High to Low Alcohol Beverages



for I offence followed by Rs. 50,000/- for 2nd offence and Rs. 1.00 lakh for
every next violation shall be imposed on the defaulting establishment.

2.3 Type-C licenses (JKf,L-2)

2.3.1.

2.3.2. Mode of allotmenl:
The allotment of vends shall be made by e-auction, i.e. through
https://jkexcisedept.procure24T.com in a completely secure and

transparent manner. The detailed pmcedure for e-Auction/bidding
instructions to the bidden shall be available on the e-auction portal and the

official websile of the Department i.e. wwwjkexcise.nic.in.

In case of locations where no rcsponse is received in e-auction, the same

shall be re-auctioned in the same manner as above.

The Departnent reserves the right to cancel the e-auction process for a
location where poor/inadequate response etc. in terms of participation of
bidders or less Bid Amount in comparison to the sale potential ofthe location

or earlier quoted bids received, is noticed, even after declaration of Hl
bidder.

2.3.3. Eligibility criterig: The bidder should fulfill the following criteria:

a)

b)
c)

Should not be below the age of2l yean.

Should be a domicile of UT of Jammu & Kashmir.

Should have immovable property in UT of J&K worth up to I 00 percenl

of the Minimum Reserve Bid Value/Price or not less than 50olo of the

Minimum Reserve Bid Value/Price with remainder of Minimum

Reserve Bid Value/Price (not more than 50%) as Bank Guarantee (BG).

Bidder shall produce an immovable property certificate and BG as the

case may be to this effect from the competent Revenue/Bank Authority.

Should not be convicted of any non-bailable offence by a Criminal

Court.

Bidder should not have been charge sheeted by any Court of Law under

any offence involving moral turpitude.

Should not be convicted or reasonably suspected of committing or

conniving at the commission ofany non-bailable offence underthe J&K

Excise Act, Svt. 1958 or the Narcotic Drugs and Psychotropic

Substances Act, 1985 and shall produce a Character Certificate issued

by the concemed District Superintendent ofPolice.

d)

e)

0
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The Excise Department shall grant licenses for off-premises retail sale of
liquor (JKEL-2), through e-auction in the form of individual units for the
year 2026-27 on locations indicated at Annexure "A" to this Policy.

4.
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g) Should not be defaulter of State Taxes Department under the J&K
General Sales Tax Act 1962, Central Sales Tax Act and J&K Excise Act
Svt. 1958.

h) Clearance from the Excise Department ofnothing outstanding against
previous transactions in trade/duties /fees with the Deparfiient.

i) The Hl bidde(s) who had failed to deposit the bid amount in the

auction held in the year 2021-22 onwards shall be ineligible to
participate in the e-auction for the year 2026-27 .

j) Should make his/her own arangement for a shop/premises al the

location (owned/leased/rented).

2.3.4. Number ofvends that can be bid for:

A bidder can participate for a number ofvends and shall have to pay EMD
separately for each bid. EMD and the Bid amount shall be paid by the

bidder from hiVher KYC/PAN linked accouns. However, to obviate the

possibility ofcartelization and monopolistic practices, only one vend shall

be allotted to a successful bidder for which hiVher bid is the highest and in

case of successful bidden paying the EMD/Bid amount from a joint Bank

account linked with hiVher KYC/PAN, all joint account holders shall

become ineligible for staking claim as HI Bidder for any other

location.

Further, mere declaration of H l/successful bidder for a location shall not

qualifi the Hl bidder to obtain the JKEL-2 license for a location. The

Hl/successful bidder shall have to qualifo all other eligibility riteria and

Terms & Conditions notified in the Excise Policy for obtaining the JKEL-

2license.

2.3.5, Participation/ Registralion fee:

Non-refundableA,lon-adjustable Panicipation/Registration Fee of Rupees

Seventy-Five thousand is to be paid online through portal as per the link

provided. ln case ofnon-participation in the bidding process, the Registration

Fee shall stand forfeited.

2.3.6. Earnest Money DePosit:

Eamest Money shall be Rs. 10.00 Lakh for each vend

2.3.7. Reserve Price for each vend

Minimum Reserve Bid Amount shall be as per Annexure 'A'

2.3.8. Suitability of location for vend to be ensured by the bidder:

The bidder shall make his own arrangement for a shop/premises in the

specified area (owned/leased/rented). The bidder shall ensure that the
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premises selected/identified by him meet the requirements ofthe J&K
Excise Act and rules/l\,lotifications made thereunder, including directions
by llon'ble Supreme Coun of India in this regard and other competent
court(s) of law, if any. The bidder shall apply for clearance of the
premises from the District Magistrate after being declared as Hl. The
regular license on the newly identified/selected premises/shop shall be

issued only after getting clearance fiom the District Magistrate
concemed. The District Magistrate shall convey the clearance or
otherwise of the newly identified premises within a period of l5 days

fiom the receipt ofapplication from the Hl bidder, in case ofnon-disposal
ofapplication, the premises shall be deemed to have been cleared by the

District Magistrate.

However, in order to ensure against any loss of revenue to the

Govemment, due to delays in operationalization of vends, no clearance

of District Magistrate shall be required for the premises chosen by the H I

bidder where vends were operational in previous years.

Further, licensing authority in the interest of government revenue, may

proceed under sub-rule-8 of Rule-30 of J&K Liquor License and Sale

Rules 1984 for making JKEL-2 vends operational immediately after

determination ofexisting licensees to avoid loss of time in arranging for
the NoCs or requisite documents by the successful bidders for opening of
vend.

Successful bidders who are not able to establish their vends in suitable

private buildings may approach the concemed District Magistrate who

shall ensure, in the interest ofgovemment revenue, that such licensees/H I

bidders are provided with the govemment land within l5 days, where they

can build their temporary structures with reasonable rent or open their

vend as the case may be.

The bidder can also make any arangement for premises or land for the

policy year 2026-27 (for erecting temPorary structure) available with the

Authorities/Depattments /Institutions/Corporations/U LBs/PRIs etc.

Also, Power Development Department (i.e. concemed Power

Distribution Corporation Ltd) shall also provide electricity in such

temporary structures within 5 days where such retail vends are being run

and the licenses shall be bound to pay the electricity bills. After

determination of license, the property shall be restored to the

Govemment/Authority/ Department/ Institution / Corporations / tJ LBs

/PRts with removal of temporary structures. The licensee shall make

adequate Fire Safety Arrangements in their premises.
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An individual to whom a license is ganted in form JKEL-2/Type C may
preferably establish the vend 50 meters away from any recognized

educational institute and religious place.

2.3.9. Pevment of bid amount

The successful bidder will be required to deposit an amount equal to

100% oftotal bid amount under Major Head 0039 through eCRAS/Easy

Collect portal within seven Bank working days fiom the date of
finalization of bid for a vend.

lf the successful bidder fails to comply with the aforesaid condition of
payment of bid money wilhin the prescribed period, the Earnest Money

and the bid amount, if any (less than total bid amount), deposited shall

be forfeited. ln such a case, the liability of the highest bidder will not be

limited only to the extent of Eamest Money tendered by him in the

auction process for a particular location, but any other allotment in which

he is a stakeholder shall also be cancelled and the respective deposis

made in the form of Eamest Money or security for such other bids shall

also be forfeited and he/she will not be allowed to padicipate as a stake

holder in any of future allotments. In such cases the location shall be

allotted to the next highest bidder, willing to match the bid money quoted

by Hl bidder.

2.3.10. Minimum Guaranteed Revenue on monthly basis:

Every Licensee shall have to deposit the Minimum Guaranteed Revenue

(MGR) on account ofapplicable Excise Duty/Fee, as shown against each
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For obtaining Immovable Property Certificate/Solvency Certificate in

terms of Para 2.3.3, the vendor must apply within 20 days ofissuance of
license before the concerned Revenue Authority. The competent

authority shall issue the requisite certificate within a period ofone month

fiom the date of receipt of application fiom the H I bidder or as per the

timelines indicated in the J&K Public Service Guarantee Act, 201 I ,

whichever is earlier. ln case of non-disposal of application afler the
prescribed timeline, the certificate shall be deemed to have been issued

by the competent authority as claimed by the applicant.

EMD deposited by the Hl Bidder for any other unsuccessful location(s)'

shall be adjusted against the Bid amount quoted by the Hl Bidder for a

particular location (to be deposited within 07 bank working days) subject

to the condition that he/she has not defaulted on any ofsuch unsuccessful

location(s). The bidder shall make representation and undertaking to

concemed DEC Executive for adjustment of EMD(s) pertaining to

unsuccessful locations forthwith the declaration of H I bidder'
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vend; as per procedure prescribed. MGRs shall be deposited by or before

l$ of every month compulsorily by the licensee. The MGR deposited at

the beginning of month shall be adjusted against the actual amount of
duties accruing on the stock ofliquor Iifted by the retailer. Any Dutyffee
over and above the monthly installment of MGR shall also be remitted in
advance before lifting the liquor from wholesaler. Failure to deposit the

ln installment of MGR on due date shall automatically lead to
suspensior/cancellation of the license. In that case, the department

reserves the right to distribute the MGR proportionally among other

successful vends in the area.

In case of failure to deposit the subsequent installments of MGR ofthe
month on due date, the ETO concemed shall suspend the sale ofthe vend

without any notice under an intimation to the DEC (Executive) and the

Excise Commissioner and the same shall be opened only after payment

of installment provided it is deposited within seven bank working days.

ln case the installment is not deposited within seven bank working days,

the license shall be deemed to have been cancelled, his EMD shall be

forfeited, and the vend shall be put to re-auction.

The MGQ indicated for each vend shall be for the entire policy year.

Every licensee shall have to lift Minimum Guaranteed Quota (MGQ) of
JK Special Whisky/JK Country Liquor Brands as shown against each

Vend. The revenue deposited against the MGQ will be considered part of
the MGR. The licensee may, with the approval of the Excise

Commissioner, transfer his quota from one retail vend to another retail

vend for retail sale of JKSW/JK Country Liquor during the cunency of
license. For this purpose, the licensee ofthe transferring retail vends may

apply to Deputy Excise Commissioner, (Executive) concemed along with

consent lener of the transferee licensee. The Excise Commissioner may

grant p€rmission for transferring the same, if in his opinion, it is expedient

to do so in the interest of govemment revenue on payment of Quota

Transfer Fee of Rs 10.00 per 750 ml bottle of JKSW/JK Country Liquor'\

This shall be allowed only after lifting of l5 percent of the MGQ of his

retail vend. The transferee licensee shall be bound to lift the transferred

quota failing which he/she shall be liable to deposit the prescribed

duties/fee on the same quantity of JKSWJK Country Liquor.

For any other exigency related to non-operation of an allotted vend, the

Excise Commissioner shall take appropriate steps as he may deem fit in

the interest of Covemment revenue and regulation of trade including

shifting of the vend to the suitable location even outside range with

revenue/tourist potential.
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2.3.11. Promotion of Digital Payments st Retail Vends:
The retail vends shall provide facility like PoS machine wherever
possible, for payments through Credit/Debit cardfuPl Payments and

facility of payments through mobile applications on their vends for the

customers and shall provide invoices of sale through PoS on demand. In

case of violation of this provision, a penalty ofRs 10,000/- per incident

shall be imposed on the licensee.

2.3. 12 Y end Information Signboards:

All JKEL-2 Vends shall display signboards with following details:

DO NOT DRINK AND DRIVE/SAY NO TO DRUGS

Name of the licensee

Contact number of licensee

License Number
Valid for year

Contact Number of Excise Oflicer
Time ofopening and closing ofvend

ln addition, the licensee shall display the Sale price ofvarious brands and

-Prohibition on Sale of liquor to persons below 2l years of age'"

Further, the Excise Officer concemed shall ensure strict implementation

ofthe provision.

The salesman shall wear uniform having

Registration/approval number.

name plate with

q'.
v+

*-

2.3.13 Green J&K and Clean J&K

In order to promote Green J&K, Clean J&K, the retail licenses shall place

adequate number of dustbins inside and outside the vend and the non-

compliance of the provision will attract a penalty of Rs 5000/- for the

first time and subsequent non-compliance shall athact the penalty of Rs'

10,000/- on each violation.

2.3.14. Closure of vend on account of objections from local people' Court

Orders etc.:

In case the vend is not altowed to operate on account of court orders,

objections by local people, public institutions or any other reason beyond

the control of the licensee, he shall be allowed by the Excise

Commissioner to arrange an altemate premises within a period of 30 days

subject to payment of all dutieVfee on account of MGR for the time

granted within 03 Banl working days ofsuch closure. In case he fails to

do so, the license shall be deemed to have been cancelled from the date

of closure of the business, and no compensation, refund or any claim
Page l0 of 35
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whatsoever including that of the EMD/ MGR of the month,/License

fee/dutieV fee etc., shall lie against the Covemment on accounl ofsuch
closure. In that case, the Department reserves the right to increase the

MGR ofthe operational vends in the area.

In case any location could not be auctioned/allotted, same shall be put to
re-auction as per mode ofallotment indicated in the Para 2.3.2.

2.3.15 Provision for opening liquor vends at tourist places and places of illicit
Distillation:

Also, to ensure against any Hooch tragedy, the Excise Commissioner

shall have an absolute right to open the liquor vend through e-auction,

at such places where atleast 3 FIRs have been lodged with the

concemed Police Station for illicit distillation/illegal sale of liquor.

2.3.16. Committee to supervise the allotment pmcess:

The process of allotment and operationalization of vends shall be

supervised by a high-level Committee constituted by the Govemment.

2.3.17 The Earnest money ofthe bidder/licensee shsll be forfeited in the following

cascs:

i) In case, he/she fumishes or is found to have fumished any false or

forged document in his application or misrepresented the facts for

obtaining JKEL-2 License, or

ii) lfhe/she is found guilty of indulging in any malpractice, or

iii) If he/she fails to deposit security/bid amount within the prescribed

time, or
iv) If any successful bidder fails to fumish documents within

prescribed time, or

v) lf the successful bidder flouts any of the eligibility conditions for

bidding/allotment of vend, or

vi) In case, the successful bidder had been the defaulter ofthe Excise

Departmenr in terms of non-payment of bid price during the

previous e-auctions for allotment ofJKEL-2 vends held from 2021-

22 onwards.
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The Department shall offer/facilitate setling up of liquor vends having

high revenue potential in tourist locations in the Govemment

owned./maintained Tourist facilities of JKTDC/Tourism

DepartrnenVTourism Development Authorities wherever

possible. Grant of license at such premises shall be considered on the

basis of NOC from concemed District Magistrate in the manner as

provided for in the Pala 2.3.8, report/certificate from FSSAI and

feasibility report from the concemed Excise Officer.



vii) For any other reasons as the Excise Commissioner may deem fit for
violation of any ofthe provisions of the J&K Excise Act Rules,
Orders and Notifications made there under or his misconducl in
running the licensed vend.

Further, ifany licensee sells liquor above the MRP fixed by the Department,

such licensee shall be imposed penalty by the concerned Deputy Excise
Commissioner, Executive, of Rs 50,0fi)/- for first such offence, Rs

1,00,000/- for second offence, Rs. 1,50,000/- for third offence and the
license of the retailer shall be liable to be cencelled on fourth such
offence and his EMD shall be forfeited.

The Excise Commissioner may relax the requirement of the timeline for
submission of formalities required for grant of license (JKEL-2) in the

interest of Government revenue considering the undue hardship caused to

the successful bidders and the reasons thereof shall be recorded in writing.

However, the Excise Commissioner shall ensure that there is no court

direction or order to the confary before granting such relaxation.

2.3.t9

2.3.20

2.4 Type D and Type E Licenses -

The departrnent shall continue to issue Type D and Type E licenses as per the existing

procedure.
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2.3.18 Power to Relsx:

Stock Transfer Fee:

An outgoing licensee will be allowed by the Excise Commissioner to transfer

the leftover stock of IMFL/BIO/Beer/Wine/RTD/JKSW/JK Country Liquor

at the end ofthe term to an incoming licensee on payment ofStock Transfer

Fee of Rs S.fi) pcr bottle on JKSW IMFL/ BIO/ Beer/ Wine/RTD/JK

Country Liquor. This stock will be in addition to the fixed MGQ of
JKSWJK Country Liquor of the incoming licensee for the period of the

license.

RecoverT proceedings in crse of non-ptyment of Bid amount by Hl
Bidder:
H I Bidder who fails to deposit the requisite bid amount within the stipulated

time shall proceeded against for recovery of bid amount committed by the

H I Bidder during the e-auction proceedings by the concemed Deputy Excise

Commissioner Executive Jammu/Kashmir under J&K Land Revenue Act

1996 Svr. However, the vend shall again be put to re-auction in the manner

as provided for a Para2.3.2.
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7.5 Type F licenses-

2.5.1 The existing Policy for issuance of licenses for Distilleries, Breweries and

Bottling Plants in the UT as laid down vide Govemment Order No. 99-F of
2003 dated 07.04.2003, read with Government Order No. 156-F of 2003
dated 22.07 .2003, shall continue.

2.5.3 At the time ofgrant ofLetter oflntent (Lol), a sum ofRs. 25 lakhs shall be

charged. Validity period ofLol shall be three years which shall be extendable

for another period ofthree years subject to further payment of Rs 5 lakhs.

2.5.4 To encourage transition from high to low alcohol content beverages and to

effectively utilize the availability of fruits such as Apples /Apricots
/Pears/Grapes/LitchTGuava/Plums etc., the department shall issue Winery

Licenses at the locations permitted by lhe Excise Commissioner. The

procedure for grant of license shall be notified by the Excise Commissioner

separately.

2.5.5 License for Grrnt of Lease of Licensed premises:

In order to achieve the broader objective of increasing the revenue by

optimum utilization of the existing infrastructure and capacity of the

Distilleries/Bottling Plants, the Excise Commissioner may on request of the

Licensee allow lease ofthe licensed premises to the bring in production of
more quality brands within J&K and to promote healthy competition/ export,

if he deems appropriate on payment offee equivalent to 5002 ofthe license

fee of D-2IJKEL-6 License fee as per Para 15.6. This will promote groMh

ofancillary units like corrugated boxes, PP caps, labels and bottles and will
open new vistas of employment in both technical and non-technical field in

J&K.

3.1 Membe(s) of the family of the licensee UKEL-I, JKEL-3' JKEL-3A, JKEL-4,

JKEL4C, JKEL-4F and JKEL-7DI can be incorporated as partsre(s) by the Excise

Commissioner during the currency of a license on payment of non-refundable

processing fee of Rs. I lakh if the family member is otherwise eligible under these

rules for grant ofsuch License:

Provided thal in respect of above licenses, the Excise Commissioner can add

partner(s) outside the family during the currency of a license on payment of non-
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2.5.2 A non-refundable processing fee of Rs. 1.50 lakh shall be charged for
processing applications for setting up Distilleries, Breweries and Bottling
Plants.

3. Transfer of Licenses:



refundable processing fee of rupees equivalent to the Annual License Fee, if the
proposed parher(s) are otherwise eligible for grant of license under these rules.

3.2. In the interest of Govemment revenue and viability of the unit, Type-F Licenses
shall be transfened by the Excise Commissioner subject to following conditions:

a. to the eligible person(s) on payment ofnon- refirndable ransfer fee equivalent
to the LOI fee, during its cunency.

Provided that for addition/deletion of a family member from the license; for
transfer of license to a family member as defined in Rule 8-A of the Liquor
License & Sale Rules 1984; for deletion ofname from the license ofa deceased

licensee, the amount ofnon-refundable fee shall be Rs. Two Lakhs.

3.3 Processing Fee for Shifting /Addition /Alteration ofthe f,xisting License
Premises:

The Excise Commissioner may gant permission for
change(s/addition(s/alteration(s) etc. of the licensed premises including
Building and Plant/Machinery, etc. (All Type Licenses) except in the case of
deceased licensee, after fulfillment of requisite documents, conditions,

formalities as per existing rules, norms, orders, etc. on payment of Non-

refundable Processing Fee ofRs.20,000/- by the existing Type A and Type B

Licenses, Rs. 25,000/- in case of existing Type F licenses and Rs.50,fi)0/- by

the Type C licenses.

In order to discourage monopolistic trade practices and conflict of interest in liquor

trade, all the manufacturing units viz Bottling Plans, Distilleries, Breweries and

Wineries shall henceforth be ineligible to hold Type A, B and C License.

5. Permission to Manufacture RTD:

To encourage transition fiom high to low alcohol content beverages, the department

shall grant permission to the manufacturing plants (D2 and EL-6) for production of
RTD on payment ofannual fee ofRs. 20,000/- and applicable duties/fees.

In view ofthe conducive climatic conditions for the processing ofspecial spilits in the

UT of J&K, processing and maturation of special spirits shall be encouraged for

domestic use as well as export outside India. The Excise Depaftnent shall grant

4

6
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b. Add the name(s) ofperson(s) in the license as partne(s) or delete the name of
any partner fiom the license on payment of non- refundable fee equivalent to
Annual License Fee.

Export, import, transportation, processing, maturation ond sale of Special

Spirits:



7

permission in favour of the existing manufacoring units viz., Distilleries, Bottling
Plants and Wineries for export, import, transportation, processing, maturation and sale
ofbulk Spirits, Mixtures, Concentrates etc. with annual fee ofRs. 1.00 Lakh.

All on-premises licensees shall get their menu approved from the Excise
Depar0nent. The minimum selling price (MSP) for all types of liquor for on
premises consumption shall not be less than 15% of the MRP fixed for the
JKEL- 2 License or as per menu approved by the Excise Department whichever
is higher.

7-2. The format for calculation of MRP shall beas per Annexurr 'B' to this Policy

7.3 Profit margins of wholesale and retail Licensees shall be as detailed below on

their purchase price (landing cost):

TyPe All kinds of Liquor

Type A (JKEL-l) 5% oflanding Cost

Type C (JKEL-2) 20% on Ex-JKEL- I Price

7.4 All duties applicable to Type-A licenses shall be remined before dispatch of
material from the premises. All the duties applicable to Type B Licenses (except

additional assessment duty) shall be remitted in advance before lifting material

from JKEL-1. In case any manufacturer /wholesaler fails/refuses to

provide/supply the Liquor to the Type A/Type B and Type C licensees, as the case

may be, without any reasonable grounds within three working days ofreceipt of
requisition and payment, he shall be liable to pay fine ofRs. 0.15 Lac for each

requisition for each day ofdelay. In case Liquor is not provided/supplied beyond

a period ofnext three days, the license ofthe defaulting licensee shall be liable to

suspension/cancel lation.

7.5 For purpose of classification, the brands shall be classified on the following

parameters:

S. No. EDP/Case in Rs. Scgment

I Upto 800 Low cost

2 801 upto 1000 Economy

h
D
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Fixstion of Maximum Reteil Price: -
7.1. The Maximum Retail Price (MRP) of all types of Liquor shall continue to be

notified by the Excise Commissioner for the year 2026-Zj on the
recommendations of the Price Fixation Committee. MRP shall be calculated as

per l!ryg, to this policy. An undertaking/affidavit shall be submitted by
the manufacturer/Importer/brand owner declaring the EDP/EBP for fixation of
MRP. No separate administrative/handling/freighr cost shall be considered for
fixation of MRP.
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3 l00l upto 1300 Medium
4 l30l upto 2700 Premium
5 >2700 Deluxe/Super Deluxe

The classification approved for civil sales shall be applicable in CSD/PMF also

irrespective ofthe Tendered rates etc.

ln case ofbrands not classified for civil sales, EDP (civil) ofadjoining statesfuTs

or the State where the brand is sold shall form the basis for classification in the

appropriate segment as detailed above.

8. All liquors to be ENA based

IMFL manufacturcd locally or imported from outside the State (other than Foreign

Liquor Bottled-in-Origin (BlO), Bottled in India or Malt Whisky) shall be Extra

Neutral Alcohol (ENA) based only.

To promote production ofquality brands in the local manufacturing units, D2 and

JKEL-6 Licensees shall be permitted to blend liquor with not less than 2o/o of
Scotch or Malt as the case may be. The use of rectified spirit as a base in

manufacture/sale of Liquor for consumption in civil market and CSD/PMF shall

remain banned.

9. Restriction on import ofbrands to protect tbe local industry:

To protect the Local Industry, there shall be a ban on import of IMFL brands

having MRP upto Rs. 600t per boftle (750 ml) into the Union Territory of J&K.

l0.Aflixstion of security hologram on IMFL' JK Specisl Whisky' Beer and Ready-

to Drink (RTD) Beverrges.

In order to check Excise duty evasion, the manufacturers of IMFL, JK Special

Whisky, Beer & RTD as well as Importers of IMFL/Wine/Beer etc. shall continue

to affix Security Hologram as approved by the Excise Departrnent.

I l. Re-validation of Permits:

The permit issuing authority after charging revalidatiorVcancellation fee of Rs'

10,0004, may revalidate/cancel a permit which remains unexecuted or becomes

time bared provided that the revalidation shall be permissible only once within a

period ofthree months from the date ofissue'

Allthe|icensesexceptJKEL.2,shallberenewedinaccordancewithJ&KExcise
Act, Sra. l95E and Rules and OrdersA"lotifications made lhere under'
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I 2. Renewal of licenses:
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13. Approval of Labels:

13. I . As provided under Section I6-A ofthe J&K Excise Act, Samvat 1958, labels
for different brands of liquor for Civil/CSD/PMF for the Financial Year 2026-
2027 shall be approved by the Excise Commissioner subject to payment of
Label fee at the rate ofRs. 50,000/-per label for JK Special Whisky/Country
Liquor and Rs. I ,00,000/- for all other liquor brands, to be charged at the time
of applying for brand classification/ submission of EDP/EBP.

13.2. Labels in respect of brands for export shall be approved after charging Label

fee of Rs 50,000Awithout mentioning MRP.

13.3. For BIO liquor and for all type of Wine/Cider/RTD, Iabel approval fee shall
be Rs. 20,000/- for each brand.

13.4 The Department shall also explore and look into possibility of introducing
other varians of liquor like Rum, Gin, Brandy etc. under JK Special Brands.

13.5 To prevent the illegal distillation and sale ofillicit liquor, the department shall

continue with the low alcohol content Country liquor by the nanre of 'J(
Country Liquot' having alcohol strenglh of 45-degree proof with all
DutieVFees as applicable to JK Special Whisky.

13.6 Approval oflabels to facilitate exports:

In order to facilitate early commencement ofexports after implementation of
J&K Excise Policy 2026-27, the liquor manufacturing units will be allowed

to supply their brands which were approved during the J&K Excise Policy

2025-26 subject to the payment ofrequisite brandsflabel registration fee along

with an underta]<ing in the form ofan affidavit that there is no change in the

label ofthe brand.

| 4. Packing material

Liquor shatl not be sold in plastic bottles being against the environment protection laws.

All kinds ofliquor shall be sold in glass boftles/PET bottles and tin cans only' To ensure

quality ofPET bottles manufacturer shall comply wirl FSSAI standards. ln addition to

the packing sizes/ liquor strength presently in vogue, the Excise Commissioner may

allow liquor bonle ofany packing size, shape & liquor ofany strenglh as he/she may

deem fit in the interest ofGovemment revenue.
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15. Fee and Duties-

Following Fees and Duties shall be applicable for the year 2026-27:

$-,

L

15.I Bottling Fee

15.2 Debondlng Fee @ Rs. 5.00/BL shall be levied on spirits where bonling fee is not

levied.

With r€gard to pam l5.l & 15.2, Bottling/Debonding Fee shall be payable as per daily
production.

153 Excise Duty:
15.3.1 Excise Duty on Liquor (CML):

Note: LPL stan^ for London Proof Litre & BL stands for Bulk Lite

15.3.2 Excise Duty on Molosses/Rectified Spirit:

IMI]I, For all brands- Rs. 15.fi)/750 ml

JKSW Rs 10.00/750 ml.

Rs l2.00iBL
Wine/Cider/RTD
Beverages

Rs 10.00/BL

Provided that to promote Export ofLiquor, all brands to be exported shall be charged

bottling fee at concessional rate of Rs 2.00 per bottle (750m1) of IMFL and Rs 2.00
per BL of Beer/Wine/RTD/C ider.

Bottling Fee of Rs. 20.00 per bottle (750 ml) on liquor produced by JKEL-6A
Licensee.

Export ofJK Special Whisky and JK Country Liquor shall also be allowed to the UT
of Ladakh.

lnr. :oo.ooruelDeluxe/Super Deluxe

Premium/Medium lns. ze ln-rl
Economy .281/LpL

lns. zotn-elLow Cost

tMFL Including IFL (BIO)

lns zsvlrlJK Special WhiskyIMF t,

lns ts.oozalAll BrandsWine

l-
35.00/BLAll BrandsBeer/Draught

Beer(Microbrewery)/C ider/RTD

beverages

2olQuintalolasses
l0/litrespirit/absolute alcohol/Extra neutral alcoho

excluding Denatured AlcohoUSpirit) for use other than in

anufacturing of Liquor.
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Kind of Liouor Amount

Beer

Kind of Liquor Brand Amount

l"
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15.4 Import Duty: - CIV L

*Provided Import Duty on ENA used for maoufocture ofliquor brands for export
shall be 507o less than for brands meant for local consumption,

15.5 Assessment Duty:

The Assessment Duty (Civil) as per following rates:

15.6 License Fee (per annum)

IMFL including foreign Iiquor 491750 ml
Beer 3 8/BL
Wine, Cider, RTD Beverages zABL
ENA,4!4all Spirits for manufacture of Liquor O4IBL

A IMFL- Rs. 2l per Bottle of 750 ml
JK Special Whisky- Rs. l6 per Bottle of 750 ml
Beer/Wine/RTD/Cider- Rs. I 5 per BL

BandC IMFL- Rs. 65 per Bottle of 750 ml
JK Special Whisky- Rs. 34 per Bottle of 750 ml
Beer/Wine/RTD/Cider- Rs. 27 per BL
Draughl Beer from Micro'brewery- Rs. lO/BL

(For IMFUIFL/JK Special/Wine, one Case shall have 9 BL and one

case of Beer/RTD/Cider shall have 7.8 BL)

6.00 LI 10.00 L 3.00 l,
Further, in addition to the fee fixed al S.no.l, Type A
licensee shall pay:
i) Rs. l4 per case of IMFL/ JK Special Whisky/ Wine.
ii) Rs. 3/case in case of Beer/RTD/Cider.

2

Fee shall be charged as under:Type A

JKEL-3: Fee shall be charged as under:

'A'Category Hotels- Rs 5.00 lakh,

'B' Category Hotels- Rs.4.00 lakh,

Others: Rs. 3.50 lakh

JKEL-3A: Fee shall be charged as under:

'A'Category Hotels- Rs 6.00 lakh,
'B' Category Hotels- Rs. 5.50 lakh,

Others: Rs. 4.00 lakh

JKEL-7A: Rs. I .0 Lakh

Type B

Page 19 of 35

Kind of uor

Tvoe of License Rale

Form of
License

Amounl (in Lecs)

JKELIA JKEl.IB/IW .IKEL.I



s per following slabs;

S. No Productlon ln Bulk Iiters
(in Lrkhs)

License Fee (io
L!khs)

I 0- r0 12.00 Lacs
2 For every additional production of20 lakhs BL, Rs

4.00 lakhs shall be charged over and above the
License Fee at S.No. I .

For JKEL-Wl: 1.00 Lakh with one-time upfront fee of Rs 2.00 Lakh.

JKEL-7D: Rs. 2.0 lakh

JKEL-4: Rs 2.00 lakh

JKEL-4F: Rs. 1.00 Lath with one-time upfront fee of Rs 2.00 Lakh in
Jammu and Srinagar Municipal Limis and Rs I .50 Lakh for other
Urban areas.

Others: Rs. I .00 lakh.

However, I onetime upfront fee of Rs 10.fi) Lakh for new JKEL-
3/JKEL-3A and Rs. S.fi) Lakhs for new JKEL-4 over and above the
annual fee shall be levied.

For new startups, established by availing Loan under any ofthe Self-
employment schemes of the Govemmenq upfront fee shall be Rs. 3.0
Lakh.

For new beer bars (JKEL-7A/7D) and JKEL-4C (Bar with Banquet

Hall) upfiont fee shall be Rs. 2.0 Lakh over and above annual fee.

For any additional bar counter in an approved pr€mises ofType B
license, odditional license fee of Rs. I,00,000/- shall have to be paid

by the licensee.

Type C JKEL-2: As per bid received in e-Auction.

Type D JKEL-5: Rs 0.30 L per annum

JKEL- 5,A: Rs 2.00 L per annum

JKEL-W2: Rs 5.00 L per annum

Type E Rs. 0.1 5 L per annum

Type F

Miscellaneo
us/ Events
/Occgsions

Rs. 0.02 Lakh per occasion at private places.

Rs. 0.07 Lakh per occasion for all other places.

Rs. 1.00 Lakh for annual permit for commercial property meant for
Tourist accommodation located in waler bodies in Tourist areas for
serving Liquor, subject to storage ofmaximum of24 duty paid Boftles of
IMFL and 70 duty paid Bottles of Beer.

Rs. 3000/- per year for approval ofeach Salesman to be employed by the

Licensee in the licensed premises at the off-premises retailvends and Rs

10001 per year for approval of each Barman to be employed by the

licensee at the on-premises vends-

Page 20 of 35

[,

To promote tourism, new Bars to be opened at Tourist places and areas

falling under various Tourism Development Authorities shall pay Rs

4.00 Lakh as one-time upfront fee.



15.7 Expor! Duty: Exempted.

Excise Duty on CSD/PMF shall be 25% less than that on Civil for all types of
liquor manufactured in Union Territory of J&K. However, Import Duty shall continue
to be l5% less than that on Civil for all brands of liquor.

15.9 Additional Assessment Duty (A,AD)

License Type B, Type C (JKEL-2) and Type D shall be charged Additional
Assessment Duty at the rate of 40% of MRP:

l.lmorrtKind of Liquor
IMFL including foreign liquor/JKlaOXott'lnf.
Special Whisky/Beer (all typesl

incruding imported beer) 
li,::fiHllx ffiof 

Rs 500/-, AAD shail

llsoo x aoy lroo * +oy

tr

Provided that for BIO (liquor/Beer), RTD, Wine and Cider, Additional

Assessment Duty shall be charged @ l0%.

Provided further that:

l. In case of CSD, the AAD shall be charged at the time of sale to URCs

at ex-depot price duly ce(ified by Regional Manager, CSD, and it shall

not be charged at the level of URCs.

2. In case of PMFs, the AAD shall be charged on listed rates duly certified

by the Inspector General or equivalent rank Officer.
3. The AAD of CSD/PMF shall be calculated at the rate of 407o of MRP

rates notified by Regional Manager CSD as ex-depot price and Inspector

General or equivalent rank officer in case of PMF.

L

15.8 Tax and Duties on CSD/PMF etc:

16. Rationalization of Production and Sale ofJK Special Whisky and JK Country

Liquor:

In order to have fair business practices and to discourage any kind of cartelization

and monopolistic practices in the liquor trade, the Excise Department shall

rationalize the production, distribution and sale of JK Special Whisky/JK Country

Liquor. A quota equivalent to 25yo ofthe total production ofJK Special Whisky in

the year 2025-26, shall be equally distributed among the operational

DistillerieVBottling Plants during the year 2026-27 for production of JK Special

Whisky and JK Country Liquor. An undertaking shall be submitted by the

DistillerieVBottling Plants about the timely production and supply of JK Special

Whisky/JK Country Liquor. However, in case of any default, the quota shall be

withdrawn in respect ofdefaulting units and the Excise Department shall redistribute

the quota equally among other compliant Distilleries/Bottling Plants' Lifting of the
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259lo quota ofJK Special Whisky/JK Country Liquor by the JKEL-2 vends shall be

notified separately by the Excise Commissioner,

17. Draught Beer:

19. Online Services and Invcntory Management System:

In order to promote Ease of Doing Business, each Licensee shall be required to

procure, install and make necessary provision for IT and non-lT infrastructure at

his licensed premises as may be required for successful implementation ofonline
services through e-Abgari platform for registration, permits, payment oftaxes and

duties, inventory management and Track and Trace system for production,

import, trade/sale of liquor.

In order to ensure the effective implementation of Track and Trace mechanism,

the Manufacturing Units (DistillerieyBottling Plants/Breweries/Wineries)

Wholesalers (Type A) and Retailers (Type B, C & D) shall install their own

hardware as per specifications provided by the Deparrment.

An effective end to end online Excise Administrative system shall be set up in the

Union Territory which shall include the facility of Track and Trace of liquor

bottles besides other modules of real-time monitoring.

All retail licensees shall install CCTV cameras having backup ofat least l5 days

in the liquor vends.

20. Instdlation of Flow Meter ln Bottling Plants:

In order to monitor the production in bottling plants, the installation of flow

meters have been made mandatory. The real-time data/monitoring of flow meters

and storage vats wilt be made online at the expense ofthe bottling plants'

21. Failure to deposit dues:

Non-payment of duties on the due date shall lead to suspension of sale by the

concemed ETO. Besides, the licensee shall also be liable lo pay zyo
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Assessment Duty on Draught Beer supplied directly from the Brewery to the bars in

kegs shall be levied at Breweries @ Rs.10.00 per BL. In case of import, assessment

duty shallbe levied at JKEL-IA/JK-EL-I B as the case may be. Draught Beer in Kegs
shall also be allowed to be served in parties/ gatherings/social occasions for which
a permit shall be issued by the competent Authority on payment of all the duties

applicable to Type B license, in advance at the time ofapplying for permit.

18. Import of Llquor:
Upto two bottles of imported 'Duty Free' liquor accompanied with proper invoice

shall be allowed to be canied into J&K by any bonafide person.



22. Compensation:

ul

i'J

No compensation of any kind or relief in license fee, bid amount, EMD etc. on

account ofnatural calamity such as fire, floods, drought, pandemic, earthquake etc.

or on accounl of riots or as a result of preventive closure ordered by the District
Magistrate or as a result ofany remission by a court order beyond the specific relief
given, shall be admissible to the licensee.

23. Social Responsibility Corpus Fund

The long-term objective ofthe Govemment is to discourage the consumption of
illicit drugs and hard drinks, primarily through educating the masses regarding

harmful effects of consumption of narcotic drugs and illicit liquor.

Towards this end, the department shall spend money on educating people through

activities like awareness campaigns, engagement with local youth and

communities through sportVcultural & other co-curricular activities and drug de-

addiction programs. Accordingly, the Department will exhort its stakeholders, in

particular liquor license holders in Type A, B, C and F Licenses to contribute a

minimum amount as detailed below towatds the Corpus Fund established by the

Departrnent: -

Type ofLicense Amount per month

Type A Rs I 500

Type B Rs I 000

Type C (JKEL-2) and TyPe F Rs 3500

The amount shall be deposited on monthly basis and the Department itself will

contribute a matching amount and the Corpus so created shall be utilized for the

following philanthropic activities:

Impaning awareness to the public about the ill-effecs and hazards of drug

addiction/liquor abuse and drunken driving through organizing various

events/programme and using various modes ofpublicity.

il
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penalties/month as provided in the J&K Excise Act 1958 Svt. from the date next
following the day on which any payment recoverable from him becomes due to
the Govemment until the date on which such payment is actually made or
recovered whatever may be the reason of lapse of time.

L



b. Providing Ambulances, health equipments, amenities and other healthcare

facilities to hospitals especially Trauma Hospitals.

Organizing youth outreech programs including sports/cultural/ adventure and

other activities.

d. Rehabilitation of families involved in illicit liquor trade enabling them to take

up altemate means of livelihood and their skill development.

Creation of sports infrastructure/GymnasiumV multipurpose halls/ community

halls/ Libraries/open air grmnasiums in Parks and other public

places/providing support to sports clubs/teams to encourage sportVrural sports

for encouraging the community in general and youth in particular towards

positive activities.

f. Promoting and supporting Research activities for devising eco-friendly

chemicaUbiological methods for destruction of wild Cannabis.

g. Promoting and supporting Indian Red Cross Society in organizing various

events and programmes for creating awareness against ill-effects and hazards

of drug addiction/liquor abuse/for providing space/undertaking counselling

services for drug de-addiction/education/consultation on drug de-addiction.

24. Intmduction of Rewards to the Informants:

The Depanment shall give rewards to the informants from the Secret fund providing

legitimate information about the cultivation ofpoppy, cannabis, use of illicit drugs and

psycholropic substances, smuggling of illicit distillation arack, spurious liquor, other

State Indian Made Foreign Liquor, and vehicles used for smuggling ofthese products.

25. Stocklng of Liquor:

Excise Commissioner may notiry minimum stock of liquor of brand(s) to be maintained

in a vend, time period for which such stock is to be maintained and the area for which

such order shall be applicable. Any violation ofsuch order shall attract penalty @ Rs'

5000/- for each violation.

c

e
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26. Typographicat error(s) and inconsistencies in lhis document' if any, shall be clarified

by lixcise Department/Excise Commissioner in consonance with the Act & Rules'

Further, in case ofany difficulty arising in giving effect to the provisions ofthis Policy.

the Department with the approval of Competent Authority may by order make such

provisions including any adaptations/modilications ofprovisions ofthis Policy'

The procedural provisions of this notificalion shall come into force with immediate

effect. However. the rates of taxes. duties, levies and fees in this notification shall be

effective from 0l-04-2026.

sd/-
' (Santosh D. VaidYa) IAS

Principal Secretary to the Govemment
Finance DePartment

No.FD-ET/7/2023-03 l)altd: [0 .oz.zoze

Copy to the:
l. All Financial Commissioners (Additional Chief Secretaries).

2. Additional Chief Secretary to the Hon'ble Chief Minister.

3. Principal Secretary to the Hon'ble Lieulenant Governor, J&K.
4. All Principal Secretaries to the Govemment.

5. All Comm issioner/Secretaries to the Govemment.
6. Joint Secretary (J&K), Ministry of Home Affairs, Col.
7. Divisional Commissioner, Jammtr/Kashmir.
8. Comm issioner. State Taxes, J&K.
9. Excise Commissioner. J&K.
10. AII Deputy Commissioners.
I l. Director Information. J&K.
12. OSDs to Hon'ble Ministers for information of Hon'ble Ministers'

13. Ceneral Manager, Government Press Jammu/Srinagar.

14. Private secretary to the chief Secretary for information of worthy Chief Secretary

15. Private Secretary to the Hon'ble Advisor to the Hon'ble Chief Minister'
16. l/c Wcbsitc IrD/(iAI)

o
nsh Bhu n

tjnder Secretary to the Gove m
m

t
tF inancc

Uar$
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Ilhalla.lx )l) \1

l(r10000xHilnrbal- B l)ancha)"at.
l)oda.l)ol).\8

t5(nr0(10candoh Pirnchayat .

BhalessaIn)l)A

lr)90{t(,0l{IIhda M( U'ard-lt{) tx)t)A

t575rx)r )ll,lDT 2nd shalimar
Pmchs]-at. Kisht$arKl\l I lu.\Rll

:q00(x)()l
Lach Khazana

Panchayal.
Kisht\rar.

tl KISI I I \\,\R

tll50rl0l6(iulabSarh Paflchayal .

Atholi.ll KISIII\TAR

2l55(XX)t5Badhat Panchayat .

Daftshalla-t.l KISI I I \\ AR

t5rrlllll(ll6I o\ter l'alrnar-C
l)ancha) at. Kisht$arl5 Ktsl !\ \l{

l6l0(x)0l0I'uncha)at Soundcr-C .

l)acchan.KtslIl w^l{l6

t{).t0l)00IJ
l)halrvar

l'iincha)al- Nashri.
( handerkotc.

RAMI}N Nt1

lill{)0(x)17Batote.
M(' Ward No. 6RN MI}ANlll

l090(NX)t8Kurol I'anchayaL
Ramban.RAMI}ANl9

lil)l7(x)0050M( Ramban
Wlrd No. I

RAMI}ANl0
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l.i(xx)l)I

l!t( Raunban
Ward No. 5

( Bus stand)
RAMBANlt

t5t 00000I

{5

:.1Panchal Psnchayal
Pogal Parislar Ukhtal.tl R A \t t)..\\

l6

ll{x)00l7

l{}000I

(r0
I

RAMI]ANl_'l

Ercisc Rrng. srmbr

SAMI}AI

Rajgarh PanclEyal
P.ajgarh

Sr nhil
N,1( Wtnl No. I I

80l(n xxx).ltI
s nha

M( W,$d No. l2nSAMI}A

ll0l(,1)000{lI
Sarnba

M('Ward No. l28SAMB 

.15H0(xl0llI
Birpur.

Bari thdhmanaI SAMI}A

{050(xt0t5INud. SambaS,,\M BA
J0J5(X X )t6ISupwal. SambaSI\MBA
6{l6{X)Ol)I 30Raya MorhSAMBA7
l0j0(x){,8ISumbl{ sAt\t tlA

30{0000I l5l'yt. Mccn ( harlian.

Bari llrahmanaSA]\,IDA

.15l0lroi)o
l

l8I'ancha)at ( hak

Nrzar Nmdpurlrl SAMI}A

fi)It(x)00I 2l{(;hr8\\irlSAMIJAll
-/l)

l(nxxx).19IRajpura l'rmchayal.tl S;\ M UA

60t5tx)lx)tlI
RarnBlrt MC Ward

No.3RAI\,ICARIItl

801500(x)16I
VUaypur

MC Wnrd No. 5VIJAYPL Rt.t

l{(}li{t)00I .10Vijaypur
MC ward No. I IVIJAYPLIRIi

1ot50000llIlari l}6hmana
M( ward No. lAl6

DARI
BRAHMANA

70.12tlifi tlmimllna
M( WLrnl No. .J Ill7

BARI
DRAIIMANA

'10lil)t)t,(l1lRuri llrtlhrnimn
M('ward No. l('

BARI
I}R IIMANAI,l

75t500(x)1lI
llari llrahmana

MC Ward No. l2
IIARI

I}RAIIMANAl9

llBasholi M( Ward .? 220000I

[:\cisc RrDge Krthltl
I K,\TIIIIA

.10l:i00(x)l5I
cufia Kalyal

Wcst Panchayat}.{TI II IA

37ll0(x){rliIllrrriir ( halKAI HL]A.1

(n)l()000(lKathua

M( Ward No. 5l KATIII]A

I626(XX)

I

II hcin l'urchit] xt5
6022000{)I l6llurli l'ilnuha)illKAI IITIA
.10li(xxx)l5llann l'i chnlar( hadt!11

al
,| KA IHI.IA

llr)i)(nrItlhoondIt KA I'H(IA

l0(xxx)

tl
'iI

Illillir\\ ir Nl('KA I III ]A

E
J
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l5 90000

:l.l

t0 KA IUA ( halidrxh Khitn I 25

KAl HI.]A I)her I'anchayat. ])0000 55

ll KA I IIL]A l)ramam I'anchayat I 6 .l0r)00 l6

tl KA ltrA Galak Parchayat I l9 100000 l8

ll KA ! llt rA Chati (Mcanh) I l0 100000 30

I5 KATI II IA
I I iraragar

MC Ward No. I
I .ll 210000 70

l(r KAllttrA .lirri I t:l li{x)f)0 l5

l'7 KA I III IA
Kathua M(
Ward No. l.

33 200000

tfr KA'I'II(IA
Kathua

MC Ward No. 2
I 2r)0000 55

l9 KA I HI]A
Kathua

MC wurd No. 2l
I 50 360000 '75

20 KATI I(IN ISDT KarhurKalibari I 220000 60

I KA I HI.]A
[-akianpur

MC wtlrd No. 7
I 3l 20000() 5O

11 KA I HUA
Mahanpur-A
I'unchayat.

I 25 t6(xxn) l0

ll KN'I HI'A Mandli Panchayal. I l0 110000 .lr)

2,1 KAI'HT]A Mifhcen Village 21 l8(xx)0 5l

t5 KATIIIIA
Mirpur Rarn

Panchayat.
I 2000rx)

26 KA I llt iA
Nangala I'yt. /Machedie

l'yt.
I 5 36()00 t1

21 KA I HI.]A
Path$ al Pyt. /Dinga AJnb

P)4,/Sallan l'yt - A 20 l2(x)(x) .10

ll{ KAl I It IA
I'athwal l'yl. /l)i ga Amh

l'yt/Sallan l'yt - l) l{) t20000 l0

l9 KAllltrA l'lassi/l'rch1a I'anchayat I IO 70000 20

l0 KA []A Salorc l'anchalat 20 130000 t0

lt Tcrhura Pyt I :r0 t 70000

Ercisc Rrngc l dhrmpur_Ressi

I I [)]iAMPtItt Il sirnlga l I t6

TJI)IIAMI'(JR I l-s 8000{) -')6

IIDIIAMPI ]R Moungri I 1 t5000 t'/

-1 t rt)ttAM Pt R
Patnitop/ l'anchayal

Kulah Chcnani.
I I] l(.)()00 l0

5 LII)HAMPI.]R
llallian Panchayat.

tldharnpur.
I 22 7(XlXI .10

(IDIIAMPIIR Jaganoo Panchayat.
L,dhampur.

I .10{x)() l0

1 r lr )l tAMt,UR
Kainthgali I'anchuynt

l-o\rer Mcor. l'anchari
I 70000

l(x)(x)0

22

I I I)HAM PTIR Khoon. Majalta. 2l "10

I ]DIIAMP( IR Kud. Chcnani. I l0 .150lxl t5

l5
lr) IJI)HAMPtIR Majalla l'anchayal I

'| i0(x)0

ll I JI)IIAMPI JR

N,lanthal /Panchayat

lvland Wcst.
tldhampur.

I .15 l](x){){) 80

V
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ll ut)ltAMPtJR ('hcnaDi M(' I :15 l(xx){)0

l-l I ]I)HAMPI]R
Prncha)at sounlia.

lehsil t ldhampur.
l(, 1000()0 1o

ll IIt)IIAMPIIR
Panchalat Sunari.
'lchsil tldhampur.

I I.l I | 0000 ..ll )

t5 I tt )t tAMP( lR MC l{amnBgat I 10 370000 t20

l6 I I)II,\TIPI R
'I ikri- Iehsil
tldharnpur.

I l0 l01x)(x) a0

17 tlt)llAMPLrR

t lppcr Rchmbal
Chopra Shop

Pancha)'at.
t,dhampur.

I :18 t25000 50

lll ( rl)llAMI't lR
tJdhampur MC Ward

No.3.
lll 9000{) l0

Iq tt) 
^MPl 

Ii
tldhampur M( ward
No.4A(llusstand).

1.1 160000 ('0

l0 I II)I IAMPI IR
MC Ward No. ,t B

( llus srand).
{11 t60000

lt T ]I )HA M PT]R

tldhampur
MC Ward No. 4C

(other tian
bus stand).

I 15 [0r)00 (n)

tl I I)II,\MPI 'R
tJdhampur

M(l Ward No. l0 A
ll 80000 l6

2.t I II)HAMPI.IR MC Ward No. loB
tldhampur

]J lir)oi)r) .16

trt) At\fl,trR
tJdhampur

MC Ward No. ld
I l5 t00000 .16

III)IIAMI'(IR
t,dharnpur

M('Ward No. l8
I 5{) lll0(x)o 10

l(, I I)IIAMI)I IR
M( ward No. 20

(-ldhdrnpur
I .tl I.l(xxn) 5.1

a7 l )ItAM l'UR
tldh.unpur

M( W:rd No. 2l A
l

l6 ll(x)lx) 5.1

t t) AN4l't rR
tJdhampur M('
$ ard No 2l I)

l6 t20000 5l

l9 RI ASI l'ancha..\ at Mahorc. Rc&si I 1 t500(, l0

:i0 RtTASI Panchayat Pouni I l11

.il RIA SI
tlha8a Panchayst.

Rca-si.
I 55000 .15

:ll RI ,\SI
Bhardkh Panchayat.

Pouni-
I t5 60000 .rt

33 RLAS I ('hu\:anir t0 l5{xx) l0

l.l RI {SI
Kanthan-A mar

Panchayal. Amils
I I] 10t){)0 l5

t5 RI ASI
Mfii A Pancha)'at.

Tchsil Rc.rsi .
I 25000 l6

.16 Rt.ASr
MC Ward No. 3l\.

ReLsi
-16 l(x)0rx)

:17 Rl,AS I
MC Ward No. 38

Rcir\i
:6 t00000

17

\
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.1710000{)l6RI ]\SI
l\,1( Ward No. 4A

Rcasi

_t7l6 lr)r)(x)llN4C Wad No.,lu
Rcasi.19 R},AS I

l:\cisc Rrnga Rrjouri-Poonah

6oI.1(XXX)I
Rajouri

MC Ward No.05I RAJoI]RI

60l:0(xx)I
Rajouri

MC ward No.09l{ \l()l Rl

I15000 (n)18I
Sunderbani

M('ward No.4:l R.\ l( )l Rl

lnIt)Il'ancha) at PalmaJ RAJ0I IRI

3ll.tI
Pancha) al Bathmi

Rajoui5 RAJ()I IRI

35t: 90{)00I
l'anchayat t lppcr

I)hangriR J0I IRI

l51l l(xx)l{)Il'anchayat l aryath1 RAJ()I ]RI

ll,l)00 l6IIM in Nlxrkcl tludhitllt R,\Jot rRt

:i505rx x )I l0siorI ItAJOIIRI

l0.150{x)
I .15Bitjahain Pancha)aU

Lowcr Km$iR 

^.t( 
)l RlI)

l():5000I'l chsil Ilcripatan/ScriR \ tol Rt

lll'i l(x)r)I II( hak JaralinvllaBnotiR J0I RItl
lx.11(x){)I l0( ho$ki I landan

Nowsheratl I{A.r( )l Rl

t57001x)I l(,Kalakotc
M(' \\ ard No.2l{ RAJoI ]RI

ll100(xrII

Kha\rLs/lllock
Mougla-

lehsil laD ath
t5 RAJotIRI

loJ8000I t5R,\J0I'RI Tchsil Kotranlial6

l06.ltx){)t5IPanchayat Laitcr Ma€iail7 l(.\ I( )( RI

lll ll5{x)0INowshcra MC ward No.2I8 It.\ I( )t RI

il('0(x){)I5I
Poonch

MC ward No.oll9 t\x)N( ll

lli10000I tlPoonch
Mc ward No.l0P(X)N( lll0

lfl){)00l0Pd)nch
M( Ward No.l I AP(X )N('Hlt

.15lllr(lr)l)2022 t,(x)N( tl

l5H00lr{)20l'oonch
M( Ward No. I l('t,o( )N( l I23

l0.t.t0r)020Isurankotc/Drahatl P(X)N( tl
50t){)l)0(,

I .t.llchsil Mcrdh.uP(X )N(-t Il5

ll{l(r0l){)'7IJhullas/l)haral6 P(X)N( I I

( it) Urcisc Rrngc Norlh Jrmmu
l9{0r)00tlJM( ward No. l-AJM('
t9t{x)00

l tl.tU( JM( Ward No. l-B_l

l9lTlx)0l0IJM( wttrd No. l-1 J t\{('
{
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t

J J T{(' JM( Ward No. 4-A
l

t0 270{)0 l8

5 Jt\'t(' JM( \t'ard No.4-B l0 l7l)01) Ili

J NI( JM( \,1'ard No.5-A 1

,7

tl(Nx) ll
'7 JM(' JMC WErd No.5-l) 21000 I]

li ,M(' JM(. Ward No.5C 1 210(x) tl
JMC' JM( $ard No. 7 A l

I 27oltl tl
l(l J t\t(' JM( ward No.7 B. l{ 27(XX) tl
II r\t ( JMC ward No. 8A t0 15000 :t

l: JMC JM(' ward No. 88 t0 r5 (lrx r 2t

t:l JM(' JM( ward No. 9A l
t5 l('0{X) l5

t.l J M(' JM( Ward No.9l| l5 25

t5 J M('

JM(

JM( Wtlrd No. l0A

I

I
ii

l(x)00 tl
l6 JMC ['ard No.l0ll l(x)00 tl
l1 J M(' Jl\l( $ ard No. l0(' I l(xxt0 tl
I11 J tv(' JM(' W.d No. l0l) l{ :(x)(,0 tl
l9 JM(' JMC Ward No. I I I 8{)00 tl
l0 JM(' JM(' ward No. l? I ti 3:O00 l(,

ll .IM(' JM( Ward No.l3 I II 10000 llt

.rM(' .lM( Wu(l No.l5 A. II t2t)rx) lll

ll J M(' JN,l( WARD No. l5D lt 11000 Ilt

:.1 .ll\t( JM('WARD No. l5 C lt t:0{x) l13

., M(' Jl\l( WARI) No. l5l) II ll(x)0 Il{

l6 JNt(' JM( ward No. 15 l: II .l l(xn) ls

21 JM(' JNI( lt tlrd No.l6 I 16000 ll

l8 .JNt (' JM( Wllld No.l7 A

.l

t0 l(x)(x)

l9 J M(' JM( Ward No. 17 B lr) .10000 l:

:10 J M(' JM( Ward No.l7 C ll) lr)r)oo

-11
r\1(' JMC $ srd No. ltA II i(xxx) t5

t: J l\'l( JM( Ward No. ltB ll i0(x)t) t5

ll J lr,t(' JM( Ward No. 19 A.

J1

t2

ll

ll

{0000 .15

l1 J M(' JNI( Ward No. 19 ll .l(x x)r) .j5

t5
.r5 IN: ( JM( Ward No. 19 (' 10000

.t6 JM(' lM('Urrd No. l9l). {0000 'j5

:17 J t\1(' JM( Ward No. 19 Il l0r)00 l5

]li J rlt( JM( Ward No. 19I .lllr)(ll) .t5

.19 J M(' JM('$'ard No. 19 Ci .1001)lr .1t

l0 J M(' JM(' Ward No. l9ll. 1(X)00 ]J

.rNl(' lM( \\llr(t Nr). 19l l0t)00 l5

I,) J r\'l (' lM( Wrrti No.2.lA t0 10000

1.1 JM(' JM( Ward No. 248 t(J t{)(x)r) llt

t{ J 11(' JMC ward No.26 I l1 15000 ll
.15 JM(' JM( \ 'ard No.27 I 1 .l:(x xr l0

{(t JM(' JM( Ward No. 28 I ll 5(X)(X) l{)

11 .rM(' JM( Ward No. 29 I l6 6{XX)0 l{)

'll{ J M(' I l0 6{XXX) .10

l9 JM(' JM( ward No.l2A .31 900{){) .15

5(l JM(' JM( u ard No. l2ll _'tl 900{)0 t5

5l r\l ( Jl\l( $ drd No.3.l I l(xxx) 21

52 r\1( JM( wad No.36 I lll 5()(XX) .i6
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t

5l J\t(' JMC Wad No. 37 I -10 970{X) tl
5l J \,1(' JU( 'r\ tlfd \o lli I t0 tt00(n) {l

J l\t(' JM(' Ward No. 39 I l5 ,)t)l)00

lM(' JMC wand No. 1lA 6r){}00 t8

51 .rN.t ( JMC Ward No.Jl l] tl 6t)0t){) .t ll

58 .t\1( ' JM( Ward No.6l I l5 t{0000 15

59 .tM(' lM( Wrftl No.63 A :i9 t20(n)0

60 JM(' lM( rn'3rd No.6lll :19 t:0000 65

J l\,1(' I l9 6(XXX) J]

62 Jl\'t(' JMC Ward No.66 A {XXX) 60

6l J N{(' JM( Ward No.66 B l6 I l0r)l)0 6r)

6l J M(' JM( ward No.75 I 2t, x{x)l)l) .15

i)5 JAMMT I Jourian \l ard No. t) I 1-7 25(X)ot) t0

AKI IN(X)R M(" Akhnoor
I .,\ I t(x){}(}0 5l

6-/ AKIIN(X)R M(" Akhnoor
Ward No. I0 A

l

. ll(x)(x) 58

6li AKIIN(X)R M("
Akhnoor

Ward No l0l!
3l l](x)00 58

.\K N(X)R \l(. Athnoor
Ward No. l0 C

3t ll{)(xx) 58

70 .rAt\{Ntt I
Village oura Jatir.

-lehsil Akhnoor.
I tl ll(x){x) 50

'7t JAMMII
VillaSe l'allan\rirla

Kiour
I l5 110000 55

72 JAMMII
Villagc Par8*al

Pargwal
I )2 ll00(x) .15

7i JAMI\II ]

Panchayal
Carot y' l'ancha) Bt

Ranjan Bhahr al

I

16

t:0000 60

11 JAMMI]
Village Doman&

Jammu North
I ll0l)ix) 1\)

75 JAMMI
Villagc Nagrots A .

Nagrota
l

-r8 t.20000 6a

16 ]AMMI I
Villagc Nagrota ll .

Nagrola
ilr 120000

17 JAI\,I MI I
Villagc BaS.glirl

I)dnsat
I l5 55(X)0 .'i(,

7u JAMMTJ Chou Manahasd. I l9 lt)000r) .15

1t) JAt\,ll\lt, Khour I I l.l(xxr0 55

ll0 JAMMI I
l'anchalat Bomal .

TchsilJourian
t1 .l0r)(n) l0

lll J,\M MII
Tchsil Chowkii

( hohra
I l6 {(xxx) ll

ril .IAMMII (;ajansoo. Marh 26 95000 .10

li.l JAMl\I( I
Ilharda Kal.Ir.

Akhnoor
l5 lrxxx) .l{)

l{l JAM]\III Sunpal. Akhnoor I l9 50001) .10

('il] f,rci$ Rrng. South J.mmu

I r\t (
JMC WaId-Ig

(South of I awi) A
l5 67{)00 {5

J I\t(',
JN4C w8rd-19

(Souh of lawi) B
l5 ('701)l) t:

u,^t
Page 32 of 3s

JM( Ward No.6l

l8

I

I



I l{xn )JM( Ward- 2l)-AJ M('l
l5ll{x)0l1)JM(' Wdrd- 20-tlJ M('{
35lll){)l)l6JM( Ward- l0-('JM(
35l(i l2(x)0

I

JMC ward - 20 -l)JMC
l021000t:JMC Ward - 2l A.1 J M('
j(r22000t.lJMC Ward . 2l Il..t M('s

l0l2{x){)t3JNr( \tr ard - 21 ( .J ivl(
rl{80{)0{)I5JM( Wad - 2l AJM('l0
It80000l5JM( U|Lrd-2it|ll r\1(
llit5 It0000

1

JM( wad - 2l ('.tM('tl
l04t0(n)t:lJM( \! ard -.1,1 A.J M('l.l
.10ll(xx)

l
l.lJM( \4 ard - .t{ B.I{ J M('

.t51l 85000IJM( Ward - '16.J M('I5
t57l(xx)I l9. \'1( JMC wdrd - 46l(,

780(X)_'10JMC U'ard - 49 A.t'7 JM('
78000-'10JMC ward - 49 D.rM('l8

6578000l0JMC ward - 19 ('li) .rM('
657tt000i0J\t( \\'ard - J9 l)l0 JM('

7lt{)0t)l0JMC Ward - ,19 E.r\t(:t
?n000.i0Jlt(' \r'ffJ - {9 I:.r\1(
110000I 35JM( Ward - 51:.1 J t\.1('

I l00l)o-i5IJMC ward - 52.ll J M('
.t568(X){}IJM( \l dld - 5].25 JNI('
.155li(x x)JM(' \\ rrd - 5.1 Al6 JM('
t5580(X)JMC Ward - 51 l).J NI('11

.1558{)00:5JM( ['ard - 5.1('.t11('lli
t558000t5

.l

JMC Ward - 54 l).IM('l9
ti0.t5 155000I.lMC \[ ard - 55.i0 .IMC
l(ot55000I ,llJM( Ward - 56.lt .lM(

90000I 27jM( ward - 58..l\'l (tl
60t2lt000.r01JM( Ward - 6E.J i\4('33
xl)ili llt){xx)IJIvl( Ward - 69.l{ JM('
.1592000I )JM( Wffd - 7:1.t5 J M('
5566(X)0l6ISidhra.'16 J\l('

i550000l(tUpper cadigatU
RaniBagh..t\1(':17

.1569000l0l'reet NatlirJM('

5(l69000t5Bishnah
MC Watd - A.i9

5{)690(X)l5Bishnah N'l ( -ll..10

IIISI INAII

I}ISIINAI I

506r000t5BishnahM( -(.BISIINAII{t
)069000ti

.l

tlishnhNl(-l),ll I}ISIINAH
50t{)000(}]lIIIS l\rro M( Wlrd I.tl t{s t,tiRA

116000RS Pura

MC Ward l0 A1+ RS PTI&A

l.l('001)

)
:16

RS Purir

M( Ward l0 BRS PI IRAl5

lr)8ll(x){)I
Amia M('.
Ward No I

i\RNIA'11,

.10t{xx)01)I l9('antonment lJoad.
IlclliCharans.

('ANt ONMINI
tloARl)

.17

l(,

t
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flt
('AN I'ONMIN I

BoARD
Cantonment lt<rad.

Satwari.
I l0 80000 lrl

l9 .l,\ lll M Li
villagc Kirpind.

RS Pura.
I ll 5ll(xx) :10

a{) JAI\1MI I
Village Badlal

Ilrahmanah. RS l'ula.
I li 65000 i0

5t JAMMI]
village Kullian.

RS l'ura.
I l8 8{){X)0 .l{1

5l JAMMI I
Villagc Simbal.

RS Pura.
I 1.1 I I 0000 lo

5.1 ,JAMMI ]
Villagc salcrh.

R.S Pura.
I t8 70000 lr)

5.1 .IAMMt]
Villa8c lliaspur

Bangla. RS l)urx.
I l:i l5

IAMM I J

Villagc Mirim
sahih R\ l\rrr.

76 I0{xx)0 5r)

IAMMTJ
Villagc Kotli Mim

fatch. RS Pura.
I l() 8501)0 lo

5? J.^t\4Mt I VillaBc Allaah. I lt .100t)0

Jn JAMMI.I I 21 ll0()(x) 55

IAMMI J

village Baspur
Parlrh.

I 5 2000 20

.t \\l\ll Villagc ( halirui I l1 6r)r)(x) l5

(rl J:\MMII VillaSc D,rhlchat. I { 90000 .lo

6l JAMMTI
villaEc Phallan

Mmdal.
I 1.1:(xx) 50

JAMMI ] I ll{ I5:0t)0 50

61 ,IAMMI] []irlull ,\rcir. I lli 62{)00 ,t0

JAlVlMt l Sai l'aicha)al. 1 lr)000 I6

JAMN,IIl
Rathana Pitiahayat

(R.S.Pura).
I ll l.l0t)(l tl

IAM MI
Majua tlttruni

I,lnchayat. llishnah .

I t0 .loo(l(r l5

r,l{ JAMMT I
SuchctSarh Road.

Suchctgafi.
I 150(x) t5

JAMMI.' llaurl I l0 10000 l5

herhmir l)iri\ion

I SRINA(;AR sM( -A

1

6(x)00 I t5

SRINA(; R sM( -lJ 55 6(X)00 n5

3 SRIIiA(iAR sM( -c 55 60000 l]5

I SRIAN(;AR SM( .I) 55 60{x)0 r25

5 SRINA(;AR SM( -tl 55 6(XX)0 D5

SRINAUAR sM( -l- 5i 6()000 l t5

7 SRINA(JAIt s\1( -( i 55 6t){)00 l]5

ll (;ANl)tiRllAl. Sonarnarg I l0 :.1{)()0 55

IJARAMT]I-I-A Barantulla I {0 5{rxx) 50

IO I}ARAMI II-I A Gulmarg I t8 100(x) .10

ll IlARAMI]I,I A t Iri I li) t0000 20

ll KI]PWARA Kup*'ara I l1 -'10(x)0 {{)

t:r ,\NANTNA(; Pahalgam I t0 50000 5t)

ANANTNAG I 1500(x) [5

I
1
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a
Annexure - B

Format for Calculation of MRP

Differential amount if any, on rccount of rou nding-off/lixalion of MRP shall be

recoverable as rounding fee that shall accrue to the department'

t

For brands manufactured
outsidc J&K

l-or brands
manufactured in .I&K

EDP/EBP +

duties/expenses of
Exporting statesfuTs (For

Type-A)

IrDPiFlllP

lmporl l)utrBoltling Fee/ Franchise
Fee

1

Excise Duty
Assessment Dut)Excise Dug'

I-anding cost to JKEL- l .

( I +2+3)

Profit margin to JKEL-l on landing cost.

Assessrncnt Duty of JK[.,1.- |6

Flx- wholesalc price JKIiL- I

(4+5+6)
ProfiI marg in to JKIlt.-2 on ex-JKlil.- l Price8

Assessment Duty on JKEL-2.I
MRP (Retailer).l0:

(7+8+9)

Additional Asscssmcnt Duty on MR[) (Retailer)ll
MRI)

Rounding Fee (ifanY)I3

M II P on Bolllcl{=
( r 2+13)
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